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The House reassembley after lunch
at two minutes past two of the clock.

[{The Vice.Chairman (Shri U. K.
Lakshmana Gowda) in the Chair.]

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

Reported Accident in a Stone Mine at
Suket Village in Rajasthan

SHRI SHRIKANT VERMA (Ma-
dhya Pradesh): Sir, I beg to call the
attention of the Minister of Parlia-
mentary Affairs and Labour to the
reported accident in a stone mine at
Suket village in Rajasthan resulting
#a the death of a large number of
mine workers and injury to several
others.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA). Sir,
on 22ad April, 1978 at about 1800 hrs.
an accident occurred in the Kukra
Lime Stone Mine belonging to Mis.
West guket Co-operative Labour Con-
tract Society Ltd., Suket, near Ram-
gunj Mandi in the Kota District of Ra-
jasthan. While 2 group of about 40
workers were employed at the bottom
of the over hanging side of the top
bench which was 7.5 m. high consisting
of loose debrig and alluvial soil of the
open cast working, a side measuring
about 7.5 m. 72 'm. 1 e, fell
down burying 15 workers. 1 regret to
say that seven workers dieg on the
spot. Two workers are being treated
as out patients in the Jhalawar Gov-
erament Hospital. The remaining six
are seriously injured and are under
treatment in the same Hospital g
in-patients. It is reporteq that 3ll of
them are out of danger.

The accident is under investigation.
According to the preliminary report
received from the Directorate General
of Mineg Safety who inspected the site
of the accident, the cause of the acci-

dent is due to fall of side, gnd the
respoasibility has been fixed on the
management of the mine. Necessary

1egal action is being taken against the
persons held responsible,
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The Director General, Mines Safety
has ordereq the stoppage of further
work in the mine except in regard to
making the mine safe by benching,
from top downwards.

The State Government of Rajasthan
has made ex-gratia payments from the
Chief Minister's Relief Fund of
Rs. 1000|- each to the families of the
deceased aad amounts varying from
Rs. 100|- to Rse 500|- to the less seri-
ously injured workers depending on
the condition of each worker.

Government view the occurrence of
this accident ang the fatalities of the
unfortunate victims as a matter of
serious concern. The Government will
take every measure to see that the
persons who are responsible for the
accident are brought to book and jre
given appropriate deterrent punish-
ment. The Mines Safety Review Com-
mittee is shortly to 'meet to consider
the steps t, be takep for improving
the conditions of safety in non-coal
mines. Safety of workers in mines is
of paramount concerp to Government
and we will take every step necessary
to see that this is ensured. Our aim
is not only to reduce accidents, but
to achieve Zero Accident Potential ire
all mines.

»it it a9t ;. SgEaIeTer wRET,
g% qger §, He AEET ¥ 12 aF T
qAATF TT qFTH F IF AT FFTST fgav
2 55 30 &7 fady FYr § ) 9y waw
F1 faqar §, #oFT AU 2 A%
AT AAAT IT a7 7 fAqsT § qgw
FHeAT § A% § | '

oft AAAtE Wit A A (S -
qg AT GIT AT SHTAT & gHI ] )

THE  VICE-CHAIRMAN (SHRI
U. K. LAKSHMANA GOWDA):
Mr. Verma, that has already been
discussed. <You can go aheag with
your question.
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SHR] MANUBHAI MOTILAL
PATEL. A request was made that it
should be taken up in the evening,
after 5.00 p.m. But then it was de-
cideq to take up the Calling Attention
after Lunch Hour.

THE VICE-CHAIRMAN (SHRI
U. K. LAKSHMANA GOWDA):
That has been disposed of already.
Mr. Verma, I request you to go ahead
and save the time of the House.

SHRI SHRIKANT VERMA: The
Minijster should have apologiseq for
the delay. If ha was re! respectful
to us, he should be respectful to
the deceased. It is gn insult addeq to
injury to those people who have died
1 the accident.

SHRI MANUBHAI MOTILAL
PATEL: Op the contrary you are not
respecting the House by making this
demand.

s{} sfrRig FAT You are insulting e
TEATLAT WEIRT, ¢F FAT FI
g¥eAT  FIE  qEer aY A g%
fagar €7 @@l F W AT
500 N7 @3t H g2 gHEATHT § WX
7% & M ag Qo &7 Ao g af g
sifed gt @t atg 98 2 fF g geaar
9T St wEL fadr 7w 7T Cw A
FIAT Sifgd O & W0 o6 AT
g1 TEat yog A3 2 % gwrdr wEnT-
wEr #7 gfeegin faega ) arfrag &
fatta & 8 1

197 wraey ¥ faeq § @A &
TSt A S AT At WS 2037
wAEET T fERgET  @aTe F WwgAl
Fraf e g 1 Fwits ag s gd
Tt & sAaafasrT ¥ frdt & s
fai ZIAT ® 7 EFAT AT $EN EIAT
# 3 urs W E Vwadk af Aw 9z 2 F
wsigel & afr garan zfeawmon 1 8 7
LT us faurs gaar g & w5 S
AR GG & S (77 OF Arg v1d qHT-
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AT FT A1 & @ welt we gy
F w71 5 wEr A4 A W ¥ mna
FITAT W HIA ATAT FT THF-TF gL
Ty fed | asgmarammag e fe
TF wwgl &1 forgll Y FMT Faer
UF gL &G0 & | 98 I8 AV 95 & wiwy
T S GHFAT & PR e wiw e o s
ar faars gozaTA’ ¥ WIT & HIT
TR+ H g5 gaedl ¥ HIF i ¥
ag &% F41 fFay war ! zofad qud
9ger AT WERA & 4y FEwW fF @
A a7 f4ArT F A AT AU
F CFH - S FIT |

gE 1T a8 g fF ag gaEAw
zafaa gd #4ifs St wera W Ay
gry g7 FRAR 9 frey f&qf wrew
@ oy 708 ¥ UF gAE foar fw
DX o & wgrwr g7 F /Y gAay
FET #T TATE ST WL ITH TZaad
FI gI(AT ST | AW FEAT g 7 4%
arq guL @ETAT § #F q6] g wefgdx
Fifw agt o1 Sqar g @ATE FmifE
dgt qT IJAT T gIA-TC &1 @Y 8 Foraat
FY F1FAT GITAT H I ET § |

Fed dw § ag FFAT WEA F
% it maTT & gazar gg HIT Ul Ay
T KT AT IHFT TF FTLT T2 T & {5
SEOT TG g @I H FIUT FET &
R gH T ag fF el F=E™aw 1 na-
g wE1 & | ¥ AT gASAT 35 3°R
T " 9B & AT F AT ATAIAT I
T MT Ag FwE o wrAr &
agi g AT g1 gAAT § awitE ag
gara GUAT g1 AR & T>T FHAR
g 9T & 3WF Wig-wd Ag A Fy
ST TRT AT 5 qHET AT ge aFal g
FFFA HELTART T LG TR FE AT
& faar ) guTE W F wegd AL 3H-
TR & A H 557 a9t & oF  fwer-
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[#t =vFrea aai]

TIT A7 W@l & ;M g7 fyedlsmqg &
HF 7g St FEA g7 WA glar & AR
Tz arT g & O Hara 17 ) o &,
wITAT F AN A7 wfaT & 1 H 5T
(A AE0 AT REATE F qgT A AW
g ST mEI AT IFIU FI w7 X
=31 ¥ @ & AT I797
1% FT WA £ fasT oF Sig § A
gHEAIT g3 & A1 Sigl 9% 37 qeg A
727q g% & 3% g3 H aHFTF A1
FTAAET A AT & ) SATAT #T
ZATAT EAIY AHT & | G G FAT
gqr? .. . Unterruption ) 1 g By g =
gardl TadATE & gHA H Ag gHeAT
g5\ P 3% 9T maET §awm A
fSid &g & Aq 77 58 79 gl
F€T 3ATH g1 A AaT & TF moad gAY
& ad) qrosy | gafar  we wgRw
@ a8 wEA wigar § 5 Sie sy &
ATH-TAT § 7 419 »iv. . |
THE
U K

Why don’t you put your questions? It
will make it easier

VICE-CHAIRMAN (SHRI

SHR] SHRIKANT VERMA: The
Minister has given ng information, 1
am giving the information. He should
be grateful that I am giving informa-
tion which he has not given.

T4 F JAH GATACTAT W AZ AT
BT W A1 fF g5 IFT AV gEEAr
grawdy g 1 oE feafs § mwgd §
A FHX T 39 9T 791 sar7 78)
faar ? gadraa ag § F s g arq 1
ST Y GTRIT FT "I 97 fF oI &
&Y A1 A7 T 989 & £) a8 @erw 54
Ay 7 § fF 3% @er § AsgR #1A
FT @4 qT 37 GITT HT BITT AT 3TH
Teqd 3 F f7 18 Fraa1d) +71 78
Fr g ?

LAKSHMANA GOWDA): |
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Zad a1a & ag FeAr wEar g qi<
Tg |ATIAT AT BT Argar g Al
fF gg a7 fwwrg ux @ 5 aam=
9@t # T WO F AT BT @ 8
fF sroaa o AR #1owEET
@I § ATHATAT STHT gHAT &1 FHAT
g | mFE W & R e gEewei A
ZIF ¥ TF TIT HR GTRT OFA
% forw 712 wafaa weEiEl #1 S |
T GAr wgl T qar &1 99 O
Het WFIRA [T AT FH A feafa
HAg g ) e gm 3w § fafa @
g fF 9 & amreTat § 39 Ay &
FaraTT B9 @ § fF @Al & gred
T & AT GIIT 9 T TE G T
f g4 @ AT wfys gers 81 9% 71T
T @I o A0F @ § BF 979 w8
w9gT |ATE FT AH | odr feafa ¥
# Sraqr Fre@t g fF aewR zw an
¥ FIE FITNGT 3AT TG FTETE 7
A g § wwgd F T F FEAv
IIEATE | AT A W& 417 § FIfF
THA AU B AR AL F | WL AN
famar vg7g.¢ s 9634 g, Aa% & a<reT
§ Ay A AW feg s R W
feriegom qg@t oY 1+ S ag FEr
T4T & FF @I A BT FW A0 qogd
F frigde S| wgET il g
STEY &, zafag g8 T FT A
frar strar =rfer « afFEA at aw
AT gaed Aer fFAT AT 1 gmEE
TATHT qg ST F7r 747 § 4 wegd w7
TAIfagar @i we S|y Srartar 6@
AT & 1 gAd 3T & fag o Fig
SRy AgT CRAT WATE | H AT AT
g f% @wrd 7ogdl & e fil guT-Tmy
R ST # & AU AT RIS g3y
frar a1 g Mz & S faaamgEs |
qifsa g 917 & 9% oS & g o

T F\E STFET FT JTCAV ¢ HIT ATAA
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g 5 amt & mvex Aogd 1 WA

F A9 FTH FEAT geqm § + qEr feafa

H 3% AT F fqu o |1 gawy

FL @I ! HAT AT ET AFITH

Q-3 AL & fag wig fear srgar ?

SHRI RAVINDRA VARMA. How
many questions?

THE  VICE-CHAIRMAN (SHRI
U. K. LAKSHMANA GOWDA):
Let him answer, Mr. Verma.

SHR] SHRIKANT VERMA: 1 will
ask questions. I.et me give the back-
ground. It is iy right.

THE  VICE-CHAIRMAN  (SHRI
U. K. LAKSHMANA GOWDA):
You proceed. Already you have taken
so much time.

SHRI SHRIKANT VERMA. Mr.
Kalyan Roy is here. There are others
whg are experts on thig subject. They
will enlighten the Minister.

SHRI KALYAN ROY (West Ben-
gal): We are not expertg at all.

SHR] SHRIKANT VERMA: I am
asking the questions. You 4o not give
me time.

THE VICE-CHAIRMAN (SHRI
U. K. LAKSHMANA GOWDA):
You have already been given suffi-
cient time. You proceed.

Y STHIA T/ : STANTETE AGIRT,
gay qger ar § war gged ¥ g8 wir
F¥ar g fr Aag #r FrA-=wr ¥ gUiT
F oy Ava FEEEr 1 W AT
FUTH G fooq 0T § F71 A
for srgi-orgt Y wTgl A1 AT TH ATAF
Tar & fr 98 SF-3rF F@ FT 9%, qv
qg STHT TAT HT AT FH T 9§ T
FEATE FL

g 1q, Sgt A ggTAT gy 2,
Al qEHTA AT FHET (3TE STt AT |
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JRT HIHTU G BIT AT FIH 787 & 4
T8 #g AT fF 91 AXFIT gH g
AT a9 7 IF@ AT FT IWT 92T 9T
@, AF TG E | FifE g3 qeEr
fomr @78 & = €1 & 77 g9 w=wr avg
q ST 2

|1 &1 AT § wal 9EET § a7 o
SITAAT AEAT AT AAGT AT AT &, 7w
ST , FAT F IAF AT AT TwW
TJET W gEL T GAT FIG 0% 3
T FFA I ST fF S¥E & faer
B | FIfE IFI qHT I GAAT TEY
A WL SR GAAT AR &Y v § Fowfrer
&, AL & | ST A9 AIR AT & goay
faralt Sat € A o, foeen fe
I AIEAA FT | 3% faeg w18 IFY
FUATE! T & (3 98 7171 3%, 9%
forr a7r gema g & 5 agi @ Wy
IR g, ST&T qerrar w9ae (¥
ST qUE T ST F WIEAR qaF gi
HIT Afqer & Tl gaeAE 7 g ard

SHRI RAVINDRA VARMA: First
of all, I would like to say that I am
extremely sorry that the hon’ble Mem-
ber chose to say that 1 insulted the
House by not answering this Calling
Attention at 12 noon today. Sir, I have
the highest regard gnd respect for the
House and its rules, and it shall be
further from my ming to do anything
which would even inadvertently gffect
the gignity of the House ang the res-
pect that I should extend to the House
and its hon’ble Members, If at
12 o'clock it was not possible for me
to be present here to answer this Call-
ing Attention Notice there were valid
reasonas which were placed before the
hon’ble House, through out, at that
time. And jt was with the Chairman’s
permission that I have been afforded
this opportunity to gnswer this ques~
tion at this time.
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The hon’ble Member chose to say
that the Government is ot concerned
about the serious accidents that have
been taking place in this country. He
was further kind enough to admit that
these are not pnew, that such gccidents
have been taking place in this coun-
try for the last three or four years. I
xan assure the House on behalf of the
Qovernment that this Goverament is
deeply concerneq about all accidents
and we are taking all possible steps
4o improve the machinery as well as
the rules that must be observed to
ensure safety. But the House very
wel] knows that there are many mines
in this country, coal :mines and non-
«coal mines. Some of these arg situat-
ed in very deep, dispersed greas. In
spite of the best efforts that one
makes it may take scme time for me
to achieve zero poteatial as far as
accidents are concerned. What the
House should be concerned with and
-what the Government should be con-
cerneq with is to see that every con-
ceivable effort, every feasible step i3
taken to ensure safety in the mines.

Sir, my hon’ble frieng referred to
the difference in compensation paid to
the victims of air crashes and the
victims of mine accidents. I would
have been duly impresseq if it were
for the first time that I wgg hearing
this. 1 must plead that tp the extent
that T have heard this before I was not
so deeply impressed s I might have
‘been otherwise. Sir, I am quite sure
the hon’ble Member ag well as the
House knoy. that there is such a thing
as accident insurance. But unfortu-
nately, today in spite of our desire to
cover 3all accidents” it has not been
possible for us to do so. But that does
not ‘mean that they are not giving
serious consideration to its possibility.

Desirability is something about
which there cannot be two opinions.
But we are giving serious considera-
tion to the methodology of zchieving
such an objective.. ... (Interruption by
Shri Shrikant Verma): I can answer
all the questions coming from his
barrel .

4
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SHR] SHRIKANT VERMA: Are
you goiug to increase the amount of
compensation? We want a categori-
cal assurance.

SHRI RAVINDRA VARMA:. The
hon’ble Member takes interest in
matters with regard to workers gs far
as compensation ig concerned. Sg he
must be aware that the amount
of compensation to be paid to
workers is much higher wader the
Workers’ Compensation Act than has
been given in this case as ex-gratia.
Now we will certainly consider the
suggestion that the hon. Member has
made for investigation, how it is pos-
sible for us 1o compensate more but,
as he said, it is quite clear that the
loss of life can never be compensated
in full or assessed in terms of money.
There are all matters on which there
is no difference of gpinion between
that side of the House gnd this side of
the House.

Now, 8ir, he referred to other rea-
sons for the accident like gas and
veatilation; water level which he did
not refer to also cap be added. These
are all general matters concerning the
safety in mines into which we are
looking and, as the hon. Member
has mentioned, the Safety Review
Committee is seized of this question.

Now he said a very serious thing,
Sir, that it was known in  advance
that there was a possibility of the col-
lapse of the side in this case. I am
not sure whether the information that
we have bears out his statement, but
if one can read a report in the House,
that does not mean that it can be
authentically substantiated. Unfor-
tunately or fortunately the Govern-
ment has to go by substantiation.
But after hearing the hon. Member,
I shall certainly make further inquiry
into this question. I will look into
it. My hon friend, Sir, is a journalist
He may believe that every printed
word is sacrosanct. 1 do not beloag
to that category.

SHRI SHRIKANT VERMA: They
have referred to the Security Depart-
ment. Unofficial sources said that the
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Security Department of the Union
Labour Ministry have declared the
quarry as unsafe ang ordered its clo-
:;sure, Your own Ministry.

SHRI RAVINDRA VARMA: This
is because the hon. Member has pic-
ked up a piece from what appeared
in the newspaper, but he will be
right if he says that as far as this
mine is concerned, in the past there
have been reports that it was not ful-
filling all the prescriptions as far as
safety under the mines safety regula-
tions are concerned and action being
taken in the past. Perhaps the hon.
Member may know, and if he does
not know, after five years of litiga-
tion, the mine concerned was fined
a paltry sum of Rs. 100. So this may
be a reference to something which
happened in the past but as far as the
present is concerned, I shall certainly
make an inquiry into the allegation
or the statement that my hon. friend
has made that officers knew, yet no
action was taken., And I would also
like to point out the difference bet-
ween those who are responsible for
running these mines because this
mine is not a nationalised mine; it is
operated by a co-operative  society.
Now, if any of the officers of the
Tabour Ministry or the Directorate-
General of Mines Safety—for which
we are responsible—have been in any
way responsible, have been in any way
guilty of neglect, or complicity—as
the hon. Member hag chosen to insi-
nuate—then I shall certainly take ac-
tion against them. There is no doubt
about it.

Sir, he also referred to diseases in
general. I do not think this is the
occasion for me to answer in detail
the question about giseases to which
miners are vulnerable,

Then, Sir, his last point was about
inquiry I wish to inform him that the
Director-General of Mines Safety is
conducting an investigation, the result
of which will be known in the course
of the next week or so, and I have
already stated in my original state-

[ 26 APR. 1978 ]

Accident in Stone Mine
at Suket, Rajasthan

174

ment that we will take legal action
against the management which, ac-
cording to the information we have at
present, is guilty.

DR. V.P. DUTT (Nominated):
Mr. Vice-Chairman, Sir, working in
the mines, I am sure that Labour Min-
ister would agree, is one of the most
hazardous occupations ip this coun-
try and therefore society has to be
grateful to these people that they
agree to work under such hazardous
conditions, and it is the duty of
society to ensure their safety and to
do everything possible to not only
ensure their safety but also to do
something for their welfare if any .
accident does happen. Now, Sir, I.
have been during the last few years-—
that is why I am not criticising him—
too many disasters taking place in the
mines and it is a matter of serious
concern. I would like to ask the hon.
Labour Minister whether it ig a fact
or not that there is a disgusting mea- .
sure of corruption in the official
machinery which is responsible for
looking into the safety measures in
the mines. I would specifically like .
to ask the Labour Minister how many
people are working in the Directorate
of Mines Safety, how many inspec-
tions they make, when the last inspec-
tion was made and what the report of
the last inspection was, because the
general impression one is getting is
that things are not going well. You
may, of course, say that we are belie-
ving the newspapers. We are not
always believing the newspapers, but
I will say that we will have to go by
what the newspapers say. Coming to
the press I should say that the press
should be a little more careful in
describing our affiliations. This morn-
ing T read a UNI report where I have
been described as a Cong. (I) person.
It does not matter what they say. An
onion will smell the same by what-
ever name you call it. Similarly, a
rose will smell sweet by  whatever
name you call it. Anyway, the infor-
mation that the press has conveyed is
alarming and it is giving an impres-
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sion that there was an apprehension
of a danger here. Therefore, this
matter has to be lookd into. That is
why I asked certain questions: When
was the last inspection made? How
many inspections were made during
a period of time? And what was the
last report? I would also like to say
that I do detect—I am not talking of
today or thig year, but the last several
years—an alarming sense of compla-
cency about these disasters. There-
fore, I would like to suggest to the
hon. Minister that the whole appa-
ratus of safety meachnism should be
examined thoroughly de nowo. I
would like to know whether he would
agree to get this matter examined at
the highest level, with his own partici-
pation, in order to achieve the goal
that he hag himself listed, i.e. 0 per
cent of disaster. Finally, I would like
to ask him—and 1n a way also sug-
gest—whether he would consider
making punishment much more har-
sher and stricter in case of human
responsibility for thee  disasters.
There could be natural disasters.
Nobody can do anything about them.
But for human responsibility, wilful
neglect of responsibility, punishment
should be harsher and stricter. I
would like to support my hon. friend
who raised the question of quantum
of compensation. The quantum  of
compensation must be raised as a
matter of general principle. Certainly
one might say that those who suffer
disasters in the mines do get more
compensation than other workers.
But then those who work in the mines
also expose themselves to much grea-
ter dangers than others who are
working elsewhere. Therefore, would
the hon. Minister consider the ques-
tion of raising the quantum of com-
pensation as a matter of general
vrinciple?

SHRI RAVINDRA VARMA: Sir I
agree with the description which my
honourable and learned friend has
given. The mines are hazardous
places. In spite of all the efforts
that are being made even in the most
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advanced countries, it ig accepted
that the most hazardous places of
work are the mines. To work in the
mines is one of the most hazardous
professions. I entirely share his con-
cern. He had said that he has a
feeling that there has been an air
of complacency in respect of mines
safety for many years. 1 agree with
him that this is a matter which we
shoulq pot politicize at gll. I can gnly
assure him that, ag far as this Minis-
try is concerned, we do not take a
complacent attitude. I  entirely
agree with him that we must consi-
der ourselves guilty even if there is
an air of complacency in our attitude
as far as accidents are concerned.

Now, Sir, he made some suggestions
and asked a few questions about ins-
pections. I am afraid, I may not be
able to say the exact number of
people working under the Director-
General of Mines Safety at this
moment, and I shall certainly send
the information to him. But, as far
as inspections are concerned I
should say and I think, perhaps, the
hon. Members are aware from the
report of the Ministry itself, that the
number of inspections is below the
number of inspections that we should
have, and in fact gs the hon. Mem-
ber himself perhaps hinted, there has
been a fall in the number of inspec-
tions in the last few years, not only
in thig year but in the last few years
also. I am seriously concerned at the
fall in the rate of inspections. Ins-
pections have to be much more fre-
quent, although one must accept the
fact that there is a difference between
the frequency and efficacy with
which you can inspect big mines and
compact mine area and those in
respect of small collieries and open
cast mines which are located in dis-
persed areas in the country. There
is bound to be a little difference as
long as the communications are what
they are in the country. I agree with
him ang I must accept the fact that
the number of inspections has been
going down in the past few years. One
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of the reasons is that it is a fact that
the Directorate.General of Mines Sa-
fety which is responsible for inspec-
tion, has not heen fully staffed for
many years. In fact the House knows
this, and my hon. friend, Shri Kalyan
Roy whose volleys I am wating for,
has not failed to point out in the past
that as long as three years or four
years, perhaps three years the Dir-
ectorate-General of Mines gafety did
not{ even have a proper head of the
organisation. We, after having taken
over the responsibility of the Govern-
ment, have taken steps to see that the
posts that are vacant are filled. The
top post hag been filled up, and we are
taking every step that we can to

see that the number of staff
is adequate so that the num-
ber of inspections is  adequate.

Very recently, for instance, when the
hon. Members like Shri Kalyan Roy
and others expressed concern, we
wrote again to the Director-General
of Mines Safety conveying the con-
cern of the Ministry, the Members of
Parliament and everybady else on
the frequency of inspections, and the
Director-General of Mines Safety has
now fixed new norms for inspections
and has asked all those who are con-
cerned with implementation of the
instructions regarding inspections to
ensure an improvement not only in
the number of inspections but also in
the quality of inspections.

He has also referred to
the question of compensation.
I shall certainly consider the sug-
gestion which he has made.

He has talked about punishment for
those who infringed the laws regard-
ing safety. At the moment we have
under consideration amendments to
the Mines Safety Regulations and the
Act, and we hope to introduce more
deterrent punishment as far as in-
fringement of the regulations of mines
safety is concerned.

SHRI KALYAN ROY: Sir, it seems
the Janata Government has left the
miners with an alternative either to
die underground in accidentg or to be
shot dead on the surface. Only a few
days back in the first week of April
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a disastrous accident took place in the
Eastern Coal Fields Limited near
Asansol where seven miners were kil- -
led angd the roof caved in in the Tara
colliery. There has been no 1inspec--
tion so far. And on the 5th the police
shot dead an unknown number of
workers in the Bailadilla project. The
only alternative is either to die in.
underground accidents or to get shot
dead on the surface. )
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It would be wrong on our part only
to confine to the accident. The ques-
tion is whether the accident could
have been averted. Was the Govern-
ment conscious? Was the DGMS,
the Director-General of Mines Safety
alert? And there comes the responsi.
hility. On that particular day the
miners whether in coal mines or non-
coal mines went down to dig out coal,
stone or manganese or bauxite be-
cause they were told that the mines
were safe. It is the duty of the Direc-
torate-General of Mines Safety to
ensure that when the miner goes
down, his life js5 protected. Otherwise
we do not need a department like
this. So, Sir, the responsibility is not
only the responsibility of the employ-
er. He is not the only dillain. The -
Directorate-General of Mines Safety
and the Ministry which bosses over
it, which looks after it, -are equally
guilty, the equally villians. They
cannot absolve themselves of the res- -
ponsibility by passing on the buck to
the employer.

) Sir, they are neglecting the

non-
coal mines. And it is unfortunate
that things have worsened during
this regime. I am not politicising.

But your own statistics make me say
so. For instance, in 1975 in non-coal
piines, there were 668 serious acci- -
dents. In 1976 there were 794 serious
accidents. In 1977, when Mr. Varma
took over, the number of acciZents
shot up to 805. Sir, the serious injury
rate per thousand of persons going
down in the non-coal mines was 2.73
in 1975. It shot up in 1976 to 3.15,
and after one year, when the Janata
Government took over, it shot up to
3.19, which ie the highest in the
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world. And nowhere in the
world is the rate of death per thou-
sand of persons so high in the non.
.coa] mineg as it is in our country.
“This is the sordid picture.

Talking of safety review conferen.
ces, 1 have been attending all the
safety conferenceg in the last 10 years.
The first safety conference was held
after the Chinakurj disaster. The se-
-cond safety conference was held after
the Ahmedabad disaster. And the
third wag held after the Dhori disas-
ter. And they gave certain recom-
mendations. And what are the re-
commendations? The first recommen-
- dation is:

“The frequency of inspections by
officers of the Directorate-General
of Mines Safely should continue 1o
be regulated in accordance with the
recommendations of the first con-
ference on safety of mines.”

“That means two inspections.

“Tn order to increase the frequen-
cy of inspectiong according to safe
norms, the present staff strength of
the DGMS is not adequate. Early
steps should be taken to strengthen
the organisation suitably.”

'Sir, it was required that each mine
should be inspected at least twice a
year and preferably there should be
definite inspections in the afternoon
shift and in the night shift. And what
js the record of inspections? Neither
did Mrs. Gandhi follow the normg nor
did the Prime Minister who came
after her follow them. I will give
you certain horrible facts. In 1972,
there were 1,000 coal and non-coal
mines and nearly one million workers
were employed in coal and non-coal
mines. Now the number of coal and
non-coal mines has gone up to 2,000
and the number of employees work-
ing in the coal and non-coal mines is
nearly two million. When you had
one million miners, the number of
inspections, particularly in the non-
coal mines was 5,775 in 1972. It went
‘down in 1975 to 4,134. Ang then
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comes Mr. Ravindra Varma. He ~
replies to me on the 22nd July, 1977

that the number of inspections in the
non-coal mines has gone down to
3,796. Is this your concern? Does it
show concern? Do you understand
the gravity of the situation, or is it
only for making speeches in the
Rajya Sabha and Lok Sabha? If
your concern had been there, at least
the number of inspections would not
have gone down from 5,000 tg 3,000.
This is your statement. And you say
you are concerned. Please don't be
a hypocrite at least. And not only
that, which is the department which
has to inspect? It is the DGMS. And
about the DGMS, I shall give you the
replies, first of Mr. Raghunatha Reddy
and then of Mr. Ravindra Varma. I
will give you figures. Now, in the
category of Deputy Director of Mines
Safety, there are 61 posts. How many
are vacant for the last three years
till today? Fifteen. In the Electrical
Department, which is to inspect the
mines, there are 14 posts. How many
are vacant? Three. And these
three are vacant for three years. In
the Mechanical Department, there are
five posts. How many are vacant?
Three. And this is continuing year
after year, particularly in the DGMS.
You are not giving them the staff—
the inspectors, the deputy inspectors,
in the mechanical division, in the
electrical division, and o0 on. How is
it possible for them tg go and inspect?
Angd then, their salany is very low in
relation to what is paid in the coal-
mines or in other public sector or
private sector undertakings. The
DGMS staff get half of what others
get. Naturally what Mr. Dutt said
is correct—corruption increases. You
have opened the gates of corruption.
When an inspector goes tp inspect a

mine, he gets Rs. 1,000 per month;
the manager getgy Rs. 5,000. What
else do you expect but corruption?

And this is a disease which is continu-
ing not today, but this malignant
disease is continuing for the last five
years and it ig bursting out. You have
seen the horrible number of accidents.
This is the situation. Why do so
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many accidents take place? The
Miaister has nothing to do except

assuring the House that he is serious-
ly concerned about it. Will he kindly
do something? Is he aware that in
ron.coal mines, according to the
DGMS, there are 300,000 workers?
How many workers are entitled to
boots? Over 100,000 are entitled to
boots. How many have been sup-
plied with boots? Lesg than 50,000.
Has the Minister inquired whether
these people, these unfortunate peo-
ple, were supplied with helmets?
Under the mine safety rules and regu-
lations each miner who goes down
the mine will have to be supplied
with a helmet to protect his head.
Have helmets been supplied in this
particular mine? I know in the non-
coal mines, particularly the stone
quaries not a single pair of shoeg has
been supplied, not a single helmet has
been supplied. If helmets had been
supplied, Mr. Varma, perhaps the
death figure would have gone down.
So, the question is not that you are
not investigating. You are investi-
gating. And the investigation has al-
ready found out that the management
is guilty. But that ig not enough. We
have seen the DGMS inspection does
not lead to any results. I have got a
question which I askeq about acci-
dents in the coal mines, in the eastern
coal fields, which wag replied on 3rd
March by Mr. Ravindry Varma, where
he gave names of 22 coal mines in the
Eastern Coal Fields Limited, where
responsibility  for accidents was
squarely fixed on the agent, on the
manager, the assistant manager, the
managing director and the general
manager, from 1976 to 1878. The
House would be surprised to know,
not only no action has been taken
against any of the officers, a majority
of them have been promoted after
they were found guilty for the fatal
accidents. So, I am quite prepared to

accept this that after this
particular con-

accident
the manager of the
cern is going to be promoted, because
the DGMS is helpless; he has not been
given the powers . . .
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THE MINISTER OF STEEL AND

MINES (SHRI BIJU PATNAIK):
Which mines?
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SHRI KALYAN ROY: Swang Col-
liery, Damug Colliery, Bera Colliery,
Chandametta Colliery, Jamehari Col-
liery, Madhuband Colliery, Siduli
Colliery, Bisrampur Colliery, Khoodia
Colliery, Poidih Colliery, Khaskajora
Colliery, Gourandih Colliery and
Gogla Colliery.

This was the reply given by the
Minister on 3rd March. These offi-
cers were found guilty after investi-
gation by the Director-Genera]l of
Mines Safety. Yet not a single action
has been taken against them. Then
what ig the value of your assurances?

What is the wvalue of your big
speeches, loud proclamations? You
are shedding tears. Are they real

tears or crocodile tears? That is what
the miner is asking you. What are you
talking about the Mines Safety Com-
mittee? I am a member of that Com-
mittee. It does not meet at all. It
meets once g year and that alsg not
every year. And I describe to “you

what it does. It meets. The DGMS
presides. We are provided with
coffee and Discuits. @We exchange

pleasantries and then we disperse.
Whenever the question of doing some-
thing for the miner comes, immediate-
ly the management and the DGMS
speak up: We have no money.
Where ig the money to buy helmets?
Where is the money to change the
ropes? Where is the money to buy
better timber? What is the use of
talking about it? So, T want 5 specific
reply from the Minister on these
points. How many inspections have
been carried out in this particular
mine? That is one. I hope he is listen-
ing to me. How many inspections have
been carried out by the offigers of the
Directorate-General of Mines Safety
in this particular year? That is num-
ber one. How many inspections have
been carried out in the mines? I
would also like to know whether the
Directorate-General of Mineg Safety
Department had imposed section 22
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prohibiting work in the underground
before the accident? Lastly, are you
satisfied with the DGMS staff? Ques-
tions have been raised about their
bona fide. I know that wherever
there are private sector mines, the
DGMS office is bound to be corrupt.
There is no way out of it. So, Sir, why
not have an open court of inquiry?
In Chasnala you had a court of in-
quiry. In Kesagarh mines you had a
court of inquiry. In Sudamdj also
you had a court of inquiry. In any
mine accident involving more than
five people a court of inquiry is ihe
result. Now there is some hush hush
affair. He said: After that, what wall
we do? We will prosecute the man-
agement. Then they will file a case
in the Jaipur court. That will take
six years. Then what will be the
outcome? A fine of Rs. 70/-. Is that
the answer to curb these accidents?
If the Minister is serious, he should
do this. I am not speaking in anger.
I am saying this more in sorrow. If
you are serious, please strengthen
your Department of Mines Safety.
Secondly, give them a time bound
programme and see that no more
vacancies are there and all the vacan-
cies are filled up. Then, please build
up more rescue stations. I would
like to be told when the rescue team
reacheq this mine. You have got a
huge Mines Department and the
rescue station is alsp nearby. When
did the first rescue team reach there?
How long they took to reach there? I
am told that they reached there after
48 hours. Is it a fact? So, Sir, if you
want to prevent more Chasnalas, more
Kesagars and more Sudamdis, then
please do strengthen your Department
of Mines Safety and give the staff
proper salaries so that they are not
corrupted by the private sector mine
owners. Set up more rescue stations
and see that no miner is allowed tfo
go down the mine without boots and
helmet. Sir, I am finishing, with a
{elling example. The rules and regu-
lations require that no coal] miner will
be allowed to go down the mine with-
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out boots or without shoes. In the

Eastern Coal mines, after Mr. Rama-
chandra came, in Dheme Mine and
Benali mines 2,000 workers refused to
go down as they were not provided
with shoes and helmets. What hap-
pened? The mines were locked out.
Why? Because the workers insisted
that the regulations should be com-
pulsorily and fully implemented. The

mines were locked out. When the
mines were opened thereafter, the
workers’ wages for that day were

deducted. This is the kind of res-
ponse we are getting. How do yon
expect them to go down without hel-
mets and boots? What I want to.
know is this. When was the mine
last inspected? How many times it
was inspected? Who were the offi-
cers who inspected the mine? Was:
section 22 prohibiting employment uf
people underground imposed? Was
each of the workers provided with
shoes and helmets? How much com-
pensation wag paid to the workers by
the employers? Lastly, how wmany
workers were involved? My experi-
ence is that in these kinds of quarries
two or three sets of attendance regis-
ters are maintainedq by the mine
owners. Under the Mineg Act they
are called ‘B’ form registers. Have
the Department of Mines seized these
‘B’ form registers? How many perma-
nent and badli workers were there?
Are you satisfied with the casuality
figureg that appeared in the press?
Often it so happens that all the
workers are not shown in these regis-
ters in the case of private sector
mines. All these should be investi-
gated and court of inquiry is the only
answer to this kind of accidents.

SHRI RAVINDRA VARMA: Sir,
my honourable friend, Shri Kalyan
Roy, has pointed out the various in-
adequacies in the machinery that we
have as well as the measures that we
have taken for ensuring safety. 1 do
not quarrel with him and quibble on
the number of accidents, because I
entirely agree with him that the mat-
ter is too grave for anyone to quib-
ble. I do not want to point out to
him also that it might well be that
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the number of accidentg has gone up
slightly, but the number of fatalities
has gone down appreciably. I do nol
want to enter into these statistical
quibblings, because I entirely agree
with him that the matter is very
serious and is one which should cause
-grave concern. 1 do not know whe-
ther there is any way by which one
can distinguish between cro2ylile
tears and real tears and it might wcll
be that those who are unaccustom~i
to shedding tears might find it hard
1o dislinguish one from the other,
But I do not want to return his com-
pliments to him. These words some-
times act as boomerangs and I do not
want to look upon them as boomer-
angs. I know his concern is 12al and
I would plead with him to believe me
when I say that my concern is also
real. So, let us exciange our compli-
ments positively and not negatively
which both are capable of doing.

Sir, he raised the question of the
strength of the DGMS, the vacancies
in the office of the DGMS, the salaries
paid to the officers in the Office of
the DGMS, etc. and all these are ex-
tremely velevant. But T hope he will
agree with me when I say that in the
last one year many posts have be~m
filled up and it is not ag i1 no step
has been taken. I can understand the
need to rely on exaggeration some-
times to create an effect. But, having
granted that, I would request him to
consider whethey it is not a fact that
steps have been taken to fll up some
vacancies. He has very rightly point-
ed out the relationship between filling
up these vacancies and the salaries
and the conditions of service. 5o, it
is sometimes possible that vacancies
cannot be easily filled up and compe-
tent men cannot be obtained even
if we make an attempt to gel them
through the TUPSC Dbecause of the
conditions of service that obtain to-
day to which also he made & refer-
ence. Some of these vacancies have
been filled up and the number of the
vacancies today ig far less than the
number with which we started, the
backlog with which we started, when
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we took over. The second thing 1s to
consider the conditions of service to
see whether they cap be improved
upon to attract the wright Xind of
competent men.
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Now, Sir, he said sometibing about
the »:gligence and he wa'itey Lo know
wh. .onducted the 1n<:ection He

made a reference to he non-coal-
mineg in general. 1 do not want to
answos all the points  that he has

raiseq because that will take a lot of
time and there may be many occa-
sions when we can discuss the whole
question, the comprehensive question,
here. Unfortunately, now ihe Report
of the Ministry is not being discus-
sed and perhaps it is their mistortune
which is responsible for more atten-
tion and time not being devoied to
these questions.

SHRI KALYAN ROY: You have neo
objection to a discussion?

SHRI RAVINDRA VARMA; T have
no objection at all to g discussion. 1
welcome a discussion, because every-
time there is a discussion, I receive
very good suggestions f{from Mr
Kalyan Roy alongwith some iadiffer-
ent c¢.:1p.iments also. Now, Sir, on
this question of the last inspection, I
am sorry, I will not be in a position
to say the pumber of inspections of
these mines and he has also not refer-
red to any particular period for
which he wants the figures, for which
he wantg the statistics, relating to
inspection. But I should Ilike to
answer his last point because that
is easy to answer. The last inspection
was done on 8-4-1977 and ihe oflicer
who conducted thig inspectior was
Mr. Mukherjee, Joint Direclor of
Mine Safety, Ajmer. Then, Sir, he
raised the question of application of
section 22(3). I would like 1o inform
him that the Chief Inspector of Mines
enforced the order under section
292(3) of the Mines Act in December
1976. But it is a tragic fact, which 1
have to admit, that in spite of all
these, the mine has been working.
Now, there are some legal arguments
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which are being trotted out by the
management and though we gave a
“Show-cause” notice to them asking
them to explain as to why the mine
was working in spite of the promul-
gation under section 22(3) of the Act
on 21-4-77, it has not been possible
to prosecute the then officers because
it iy a Co-operative Society and the
Society’s officers have changed. But
" that is not an adequate explanation
and, when this came to my know-
ledge, I have ordered an inquiry to
find out as to why we could not pro-
secute them. Then, Sir, he raised the
question of helmets and shoes. That
only showg his concern for the miocers
from head to foot. That is why he
has talked of helmets and shoes. I
know that there are occasions when,
because of paucity of financial re-
sources there is lack of proper equip-
ment. But that cannot be the reason
here. We will ensure that we have
enough resources for this. Then, he
made a pointed reference to tie num-
ber of rescue stations and I can assure
him that we are taking steps tpn in-
crease the number of rescue stations.
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SHRI KALYAN ROY: What about
rescue teams?

SHRI RAVINDRA VARMA.: Ag far
as the rescue team is concerned, I
will not be able to say exactly. But
1 can say that this accident took place
in an open cast mine. It was g cast
mine: it is lime querry. The acci-
dent took place around 6 p.m., when
the workers had finished the day’s
work and were actually leaving. This
place, as I said earlier, is somewhat
removed from the District head-
quarters; it ig near Ramganj Mandi
near Kota District. The accident took
place on the 22nd April. The infor-
mation was received by the officers
of the D.G.M.S. in Ajmer only on the
23rd, and immediately the officer left
Ajmer and he reached the site at
2 a.m. on the 24th; this means he
started immediately and reached there
even at midnight. The D G.M.S
himself came to know of it on the
24th and he proceeded immediately
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from Dhanbad by plane to the site
of the accident ang he has given a
preliminary report to me. Therefore,
I can assure the hon. Member and the
House that when the investigation is
completed, if it is shown that there
has been negligence or it is shown
that there is a case for a court of
inquiry to be appointed, we wil] cer-
tainly do so. But that depends on
the findings, of the inquiry.

SHRI KALYAN ROY: Why don’t
you do it now?

SHRI RAVINDRA VARMA: Not
now.

THE PUBLIC SECTOR IRON AND

STEEL COMPANIES (RESTRUC.

TURING) AND MISCELLANEOUS
PROVISIONS BILL, 1978—Contd.

SHRI VIREN J. SHAH (Gujarat):
Mr. Vice-Chairman, Sir, I was very
happy to hear the Member from the
Opposition, showing his great concern
about the policies of the Janata Party,
and T am very happy that we have
such alert Members who draw atten-
tion to this whenever they feel that
we have deviated from our policies.
But may I say that thig was a mis-
placed concern? The hon. Member
from the Opposition, when he spoke,
said that this particular Bill was con-
trary to the election manifesto and
the economic policy and the statement
made by the hon. Minister only two
days back. Why did he think it was
contrary? This ig because he thought
that instead of decentralisation, which
is the policy of this party, thig Bill
was leading towards centralisation. I
think that this particular conclusion
is based on misapprehension. If one
looks at the present position of the
various organisations under the SAIL
or the Ministry, one would find that
today there are a large number of
companies, though not directly +elat-
ed to steel-making, undey the SATL.
And that leads to much greater
centralisation. The purpose of this
Bill, as it was mentioned, was
to so re-structure that there
is  decentralisation in a concrete



